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NBR-BKS/4B/6.00

DR. SASMIT PATRA (Contd.): Instead of providing a helping hand, the
Union Government has been citing Special Category Status Guidelines due
to which it cannot grant Odisha the Special Category State status.
However, such guidelines by the Union Government are not cast in stone
and can be amended just as many legislations, rules, guidelines and
procedures amended regularly.

|, therefore, urge the Government of India and reiterate the demand
made by the my leader and hon. Chief Minister of Odisha, Shri Naveen
Patnaik, to accord Special Category Status on Odisha on account of natural
disasters it faces and the damage done by them to 4.5 crore people of
Odisha.

(Ends)

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission
made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the submission made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with

the submission made by the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the submission made by the hon. Member.
(Ends)
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Anil Desai —
Not present. Shrimati Vandana Chavan.

Need for Amending POCSO Act for Revising Age of Consent
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, this year marks the
tenth anniversary of the Protection of Children from Sexual Offences Act,
2012, commonly referred to as POCSO. While its enactment was definitely a
watershed moment in the history of child rights in India, we must also take
this opportunity to reflect on some of its shortcomings.

Section 2(d) of the POCSO Act has defined a child as an individual
under the age of 18. This has led to the suffering of many young couple
between the age of 16 and 18 who are in consensual and non-exploitative
relationships. Because the consent of a child is immaterial, a genuine
romantic relationship, which has mutual consent from both sides, can get
embroiled in the criminal justice system.

Several High Courts of the country have recognized the normalcy of

these relationships and pointed out that the Act was meant to protect
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minors from sexual abuse and not to criminalize consensual romantic
relationships amongst adolescents.

There have been several instances of misuse of the POCSO Act,
especially by parents who want to punish their children from attempting to
exercise their autonomy in who they wanted to marry. Many a time, a
couple elopes fearing opposition from parents, resulting in situation where
families file a case with police who then book the boy for rape under the
POCSO Act.

Hence, there is an urgent need to reform the law to revise the age of
consent and prevent the criminalization of older adolescents engaged in
consensual and non-exploitative acts. Thank you.

(Ends)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission
made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
submission made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the

submission made by the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the submission made by the hon. Member.
MS. DOLA SEN (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself
with the submission made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the submission made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the submission made by the hon. Member.
SHRIMATI MAHUA MAJI (JHARKHAND): Sir, | also associate myself with
the submission made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself

with the submission made by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.
(Ends)

Demand for Approval of Funds for Doubling Railway Line Billi-Chopan-
Chunar Railway Section

1l I Wb (A MR : A8I9d, AR I8 SI9US &F & A d AI1-gR
Uhel Vel WS DI T g WSll Bl gells BT T Vel WS Ud Dhict 3
BINSR & 39 Vol TS P IIBNIBRY Bl W IR oW & IAMfaardl 3edt
S & AII-A1Y SIRES I &I T gei 3faral I SHI=ad 8l 3R
g JAMArT 3Fel & oI AZHAZT BT B B 39 N TS A IS
AT -RERIE, AMT-TgdT 1S, RERI-dhedl T ATRTTR-BIl IS
VA el W eS0T FHT0 BRI < 1T | = W8T ©, Sil b AE 202324
d% T BIF BT e gl T A3 Vol TS AY-gAR W &l IBUDHIU BRI
HRIAT ST Y B 9 Vel WS Bl Wit fad goe 2020-21 7 &1 Favl 21 57
VS Gl IR SIEDHRYN BT A0 B GRT B9 A 9 ¥l WSl WR F$h AT
DI SIS Xl AN A DIl Bl SATGT I SITG] Gally, YATaRY IY&dT, IrAAT Te
AT &1 FaTerd T I TAT Yerd Bi g H WY ghg RN A0 -gAR

¥l W BT BISTe b3 Hd Bl BT IR HE Yold gIRT YUl B Neld gl

Nl HATT H WSl T Gl B
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AR 39D A1EFH A YA 3l Sff 9 e g 6 IoalRga o] ol
eleeTd vEd gY [deeil-aua-gaR Vel WS UR 189 & IavIdhIl b1 g
1 e el a1 e ARy (CCEA) gRT g+RIRT Widd b

RIS | (FHTST)

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission
made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

(Ends)

(FOLLOWED BY USY/4C)

USY/4C/6.05

Demand for Resolving Issues Faced by Aspirants of Medical Education

SHRI BRIJLAL (Uttar Pradesh): Sir, medical education has been the first
attraction of large number of students in India. The Government of India has
taken a large number of initiatives to remove the hurdles by way of

increasing the seats at Under Graduate (UG) and Post Graduate (PG) level



270
Uncorrected/Not for publication-21.12.2022
by increasing medical colleges in Government and at private level. Despite
redoubling the efforts still a lot needs to be done.

Currently 96,077 seats are available at UG level — 51,712 in
Government institutions and 44,365 seats in private institutions. Similarly,
49,790 seats are available for PG students — 30,384 in Government
institutions and 19,406 in private medical colleges.

Last year, 17.,64,571 students appeared for UG examination to
compete for 96,077 seats and 2,06,301 students appeared for PG
examination for 49,790 seats. It is understood that for UG exam, either
students keep on repeating or join other branches to settle down in life. In
case of PG, more than 1,50,000 students either keep on repeating or end up
with MBBS only.

Situation is severe for girls with MBBS degree, as neither they are
gainfully employed nor are paid respectable remuneration. Providing one or
two-year capsule course or introducing College of Physicians and Surgeons
(CPS), like Fellow of College of Physicians and Surgeons (FCPS), with all
India acceptability will go a long way in helping students, especially the
MBBS girl-students in settling down in life, at least, by thirty years of age.

(Ends)
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DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter
raised by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the matter raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the matter raised by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the matter raised by the hon. Member.
SHRI RAM CHANDER JANGRA (Haryana): Sir, | also associate myself with
the matter raised by the hon. Member.
LT.GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself
with the matter raised by the hon. Member.

(Ends)
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Demand for Permanent Solution for Sea Erosion in Puducherry and
Adjoining Areas of Tamil Nadu
SHRI S. SELVAGANABATHY (Puducherry): Sir, | would like to bring to the
notice of this august House a very important matter wherein the dredging
has become an annual ritual to remove 7.3 lakh cubic meter of sand that
accumulates every year. In the recent Mandous Cyclone, the river’'s mouth
has again been clogged, after 80 per cent of the work had been completed.
Therefore, it is imperative to find a permanent solution to prevent the
clogging of the estuary. Sea erosion is a permanent feature between
Marakkanam and Cuddalore in Tamil Nadu State, with a few pockets of
Puducherry territory coming in between. Karaikal, a district of Puducherry,
is also flanked by Tamil Nadu areas. As a result, dumping of boulders and
construction of groins by the two Governments has only resulted in
inundating the neighbouring areas. This continues to be a friction between
the fishermen communities. Even during the Mandous Cyclone, fourteen
houses at Pillaichavady village had been washed away by the sea. At the
same time, the villagers of Bommayarpalayam also have agitated during the
recent cyclone. In such a situation, only a coordinated action by the two

Governments would bring a permanent solution to this long-pending
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demand. | request the hon. Union Minister for Shipping to conceive such a
permanent solution for the Puducherry port also, by directing the NIOT, IIT,
Chennai or any other competent institute to recommend a project
combining Tamil Nadu and Puducherry. This may please be accorded
‘most urgent’” priority before the problem goes beyond control.

(Ends)
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with
the matter raised by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
matter raised by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the matter raised by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the matter raised by the hon. Member. (Ends)

(Followed by 4d — PK)
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PK-VNK/4D/6.10

Demand for Geographical Indicator (Gl) Tag for Assam CTC Tea
SHRI AJIT KUMAR BHUYAN (Assam): Mr. Vice-Chairman, Sir, Gl or
Geographical Indiactor is a tag that is attached to products to inform buyers
about its location of origin. It is a patent of sorts that is globally recognized
and conferred on products that have distinctive qualities by virtue of being
produced or made in a specific region.

Uniqueness is not a modern-day concept when sailors like
Christopher Columbus braved unchartered seas to look for spices and
exotic goods; they did so because they were looking for something unique
which was not to be found anywhere else.

The specific geographical origin of tea plays an important role in
identifying its qualities and developing its reputation.

Assam produces both orthodox and CTC teas and the widely popular
Assam Orthodox Tea has the Gl (tag) since 2008.

Since we do not have a specific Gl (tag) for Assam CTC Tea like
Assam Orthodox Teas, this situation is only getting bad to worse affecting

the already ailing industry. The Gl Tag will ensure that the quality of Assam
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CTC Teas offered to the buyers remains consistent which, in turn, shall
support better price realization for the entire industry.

| urge upon the Government, through you, Sir, to take up the allotment
of Gl Tag to Assam CTC Tea on a war-footing so that the same cannot be
misused and branded without the permission of the tea trade regulatory
bodies. Thank you.

(Ends)

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also
associate myself with the Special Mention made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with

the Special Mention made by the hon. Member.



276

Uncorrected/Not for publication-21.12.2022
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself
with the Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member. (Ends)
DR. M. THAMBIDURAI: Mr. Vice-Chairman, Sir, the Railway Minister is
here.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please first read
the Special Mention.

Demand for Giving Stoppage of Shatabadi Express Running Between
Chennai-Bengaluru (12027 and 12028) at Jolarpet.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | would like to bring the following
grievance of the people of Jolarpet to the kind attention of the hon. Minister

for a resolution. Jolarpet in Tamil Nadu is a major junction where the footfall
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of the people is increasing day-by-day. Also, a new district was also carved
out consisting of Jolarpet. With massive increase in activities of the people,
they feel that there is a need for stoppage of a train at Jolarpet, to cater to
their daily needs. In this connection, | request him to kindly arrange to give a
stoppage of Shatabadi Express running between Chennai-Bengaluru (12027
and 12028) at Jolarpet Junction, which is a major demand of the people of
Jolarpet. | request the hon. Minister to kindly look into the genuine
grievance of the people of Jolarpet and do the needful so that the
Shatabadi Express between Chennai and Bengaluru stops (both ways) at
Jolarpet Junction. Thank you very much.

(Ends)
SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special

Mention made by the hon. Member.
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
(Ends)

Demand for Starting New Railway Line Project from Mailaani — Farukhabad
it Frererel AR (STR USTN) : A IUFHIIS HEIGd, H A & A1
H AXBR DI L HAT-HHEEIE g ¥l ATST YRS DI ARG D
BRI AR & | HAT-HoEETg g Yold dllg [8T 8 ¥4 &1 BRI gul &
DT T, NG 39 TRASHT IR A4 TH BRI URH T8 81 AP 1 TITHT 150
fPeriIeR ot 39 Vol URATST & URTBIH & 91 I8 59 &3 H Hardq o
qrel STl @R & foly aRar™ |rfdd 2Rl 921 39 fUss &F | adarg aein
RISHTR & T 3a¥R JRTd Si11 A1 &1, $99 Yoid &1 1 # gig gRf|

I 3 Nl TS [qBhT & Y AT ATUT HR & A1 -1 AR B
gieav ¥ Al IR 997 Fhl| A= BEaal & HRUT ABSEIYR AR
HAETe S GRET bl e F AHR® bl Dl SSid Hle FYRT, AR,
TqTfereR, SR AT eTa YR RIa safEl 3§ 89 9 ddgaelia <& aren
SN T bl HoTeeil el Fehil|

(43/3TRdh IR ST
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RK-PB/6.15/4E

i} FrereleT AR (HANT) : 31d: H G & 199 J 1Y el 43l Sff 4
38 HRAT AN b 39 Sfd B GRATSHI, HAT-Ho@EE T Il
TS IR AT g9 H G T DY JATeNTY DI BT FHARH BRI Bl
<3 I AR D AT (el T

(@)
DR. SASMIT PATRA (Odisha): Sir, | would like to associate myself with the
Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

(Ends)
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Need to Revise List of Beneficiaries of BPL and Ayushman Card Schemes
as per Population of 2021

#l ST A YR (SR : HBIGY, H 3Ub AEGH H DR bl ST
AT =TT g b IR a1 & 11 S{a=am9= R+ dTel URaR & Jidgd
TS 2011 BT ST &b MYR IR 4917 T J| 39T JhR A, S & YU
A, T ALl S gRT <3 H IR ST P oIy Ui oRg B Bl TRy
T TSI AT BRD MY Ble §91¢ MY 9, WAfbT d T 2011 B!
STIUET & AR 9 U1 59 G H, H He1 918l g (b 2011 W oADR 39

T TITHI S ATeT I SATET BT FHY &1 bl & 3R §71 < Alell H RN &
H 1 SII-ATY R ATl & W7 H I8l §s &, 3l : 39 STl &
3MYR YR DTS I Sfe T8l ol AR b AIEIH F TRDBR F 3R © fb
YU BT 3R ATYHT DTS 2021 DI AT & IER YR gAY S, dTih
REIRINICIESCACICA G RSED

(@)
7 IS STTST (BRATN) : AEIGY, H W@ 31 39 vy ¥ Hag -l o
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself

with the Special Mention made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

(Ends)

Concern over Decline in Number of Farmers who received Pradhan Mantri
Kisan Samman Nidhi

SHRI JAWHAR SIRCAR (West Bengal): Sir, | would like to draw the
attention of the House to the decline in the number of farmers who received
the Prime Minister's Kisan Samman Nidhi, PM-KISAN. Many kisan families
make or break even with the assistance of just Rs. 6,000 per year paid in
three instalments of Rs. 2,000 each under the PM-KISAN Central scheme

launched in 2019.
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According to the Agriculture Ministry's response to a Right to
Information query, the 11" instalment of funds has fallen by as much as 67
per cent. There is a sharp drop from 11.84 crore farmers who received the
first instalment back in February, 2019 to just 3.87 crore farmers who
received the 11" instalment of Rs. 2,000 in their accounts in May-June, 2022.
The latest 12" instalment was disbursed in October, 2022.

Sir, the Agriculture Ministry may need to examine and locate the
reasons why this instalment-wise payment support system to farmers is
falling so sharply.

| urge the Government to look into the matter and take necessary
steps. Thank you.

(Ends)
MS. DOLA SEN (West Bengal): Sir, | would like to associate myself with the
Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | would also like to

associate myself with the Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

(Ends)
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Need for Ambulance Facilities for Patients in Long-Distance Trains
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, the subject of my
Special Mention is, 'Request for Ambulance Services in Railways'.

| take this opportunity to congratulate the Government led by hon.
Prime Minister, Shri Narendra Modiji, and hon. Railway and Communications
Minister, Shri Ashwini Vaishnav, on the success of Vande Bharat trains and
the announcement that the Railways are producing Vande Metro trains. As
announced that the design process is going on, | take this opportunity to
request a cabin in long distance trains be equipped with ambulance
facilities.

Air ambulance is the only option for patients from far flung areas. And,
it has its limitations for the common people due to the high charter cost and
availability, especially, for patients from far flung areas like the North-East.
Patients from my State requiring ventilator assistance had to be taken by
road from Nagaland to Delhi and vice versa.

Having equipped ambulance facilities on trains will serve patients
requiring specialized life-saving treatments, better convenience, accessibility

for treatment and bring down costs incurred by chartering air ambulance.
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|, therefore, urge the Government to look into the matter. Thank you.
(Ends)
1 BT YT ATAT (3THH) : HBIG Y, H W Bl 99 99 F Heg Bl gl
i} 31y IRV 9T (FER) : 7EIed, H W W &l 59 [V 9 Hag drl g
it TFUTS EXONUTE AIGRAT ([ORIG) : AeIed, § 9 W & 39 vy |
g B G|
S1. BT 1 (STRIES) : 7eIed, H HI W 3l 39 99T A Hdg Bl g
Sl A3 ATH (JIRES) : Helay, § W W Bl 39 [Avy & el Adg
BT G

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | would also

like to associate myself with the Special Mention made by the hon. Member.
SHRI PABITRA MARGHERITA (Assam): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | would also like to

associate myself with the Special Mention made by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
SHRI VINAY DINU TENDULKAR (Goa): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

(Ends)

(Followed by 4f/SKC)

SKC-DS/4F/6.20

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri K.
Vanlalvena.

SHRI K. VANLALVENA: Mr. Vice-Chairman, Sir, at the outset, | would like
to express my heartfelt thanks to the hon. Union Minister of Agriculture, Shri

Narendra Singh Tomar, for his statement concerning the welfare of oil palm
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producers of the North-Eastern States. He mentioned in his statement that
the Central Government promised the oil palm growers....
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Vanlalvena,
you have to read from the text that you have submitted. You are reading
from somewhere else. You are supposed to read from the text submitted by
you. You are not reading from there. So, you may please stop.
SHRI K. VANLALVENA: Sir, please allow me to continue.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) : Your subject has
been noted. You may stop now because you are not reading from the text
you have submitted. It is something else that you are reading.
Concern over Problem Faced by Farmers in North-East
in Selling Their Oil Seeds
SHRI K. VANLALVENA (Mizoram): Sir, the Red Oil palm growers of
different States of the North-East are facing common problems in selling off
their products of oil seeds. Some farmers have cut down their plantations.
Hence, | would request the Government to help them and take necessary
steps in this regard.

(Ends)
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DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | associate myself with the
Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself
with the Special Mention made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal) : Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself
with the Special Mention made by the hon. Member.

(Ends)
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Vanlalvena,
you could submit it again because you were not reading from the text that

you have submitted. Now, Shri Ghanshyam Tiwari.
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Concern over Acute Water Scarcity in Shekhawati Area of Rajasthan

# Tear fErst (o) : HEiey, Qe &9 99 H dRi, Wadl,
ST, (HaT Sigre g Rien & foy S Sirar 81 isie] & are fora
9 g5 U T, STH AEET! & STal 7 39T ABTad ShR S8 DI & Bl
S SRS & o SR TRTA 7 S Hifd & oy w1 fdhan g
ST &5 & WHTRITS! -1 RIeM Bl 37elg STMg| TSIl & g1 A 5 -
YRR S9h, FYUT IR gret Rifér f7ell g bl 7 AR SaTdh
Za hifcl 3R BT Hifd H 3ed IS feam gt YR, Ag-3dl 4 34
&3 I WS BT b IR &1 FATAT ISRATAT 71 S9T-§RT § B s
el ga1 IS @1 2, IR 319 Je! A@rac! 83 AR STA-%R &b BRU]
19 3R RIS I g+ &) 9R B8 9 37dd I &1 99979 H oTqH &
fafier &l # Tvd 9 ORI ST & R &) o & 71 ggr gl
TSR ST Tiotae dl 7, offdhT Irgrac! & Hrex 3R Sig | uaoial 9
Rems A gl @ fbeord 81 % 81 9B 9Y gd hrid Siel AN |
SETEIC! &3 & oIy I g JHAT 41 & Fole diex | Ul o DI GHIEAT
e Bl &, f IR 3 T PIs HRATs Tl DI Ts &, NP BRI
SRGTAC] & F H YT 1 FHT 377 W 1 g8 2
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31 3TYh ATEH | WRT [1de & fob IR, Armemsl iR Senrafcr &
S99 &RT AGTACT H U BT ARG & AT B a2 D HaH IoTY S|

()
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself

with the Special Mention made by the hon. Member.

(45T1/THD-UHASTS TR A1)

SK-MZ/4G/6.25

Demand for Comprehensive State Specific Policy and Allocation of
Adequate Funds for Rare Disease Management
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, as a member from the
medical fraternity, | would like to speak on the status of three important
diseases for which the Government has to take proactive steps.
Haemophilia is a rare congenital bleeding disorder. The blood does not clot
in the normal way because it does not have enough blood-clotting proteins.

It requires protocol or prophylactic care to prevent bleed. The Government
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should have a comprehensive programme 'Ashadhara’ which is currently
under review for approval by the Ministry of Health. There is a need to
establish capacity and capability building and monitoring patient outcomes.
The Government should announce tax exemption for all drugs for
Prophylaxis treatment.

Rare Disease Management is still in a nascent stage. In January,
2021, the Delhi High Court had directed the Union Government to initiate
new National Health Policy for Rare Diseases by 31 Marcy, 2021.
Unfortunately, the Government has made no new allocation for such a plan.
There are 70 million people in India with rare diseases. Globally, rare
diseases are responsible for 35 per cent of deaths in the first year of life.
Thirty per cent of children with rare diseases will not live to see their fifth
birthday. These numbers are more drastic in India. Efforts for decentralizing
care delivery and maintenance of a public health registry to gather real time
information on patients to support research, planning and surveillance is
mandatory.

Spinal Muscular Atrophy is a neurodegenerative condition associated
with high morbidity and mortality. The Government has to create a hub-

and-spoke model with the support of a centre of excellence with special
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grants to enable better access. Efforts need to be taken to improve the
quality of life for patients and caregivers and for a multi-disciplinary
approach like co-creating awareness and early detection of SMA and clinical
skill building of health care providers. There is a need for comprehensive
State-specific policy.

Therefore, | urge the Union Government to provide adequate care and
funds for the treatment of Haemophilia, Spinal Muscular Atrophy and other
rare disease management. Thank you.

(Ends)
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with
the Special Mention made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself

with the Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself
with the Special Mention made by the hon. Member.
SHRI RAKESH SINHA (Nominated): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)
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Demand for Strict Law to Control Increasing Population in Country
S1. fHRISY aret Hion (JISRAT) : UMW Heled, H 9l g5 ST
Y SO H I &I dTe] Hehe &b Hae H giel] &b [Ty TeT gall g

HBIqY, Teh |d H AT KA Dl Fad 91 Walk] a1l g TG

T UG A AT AT B AR b URUE H I8 TART 3MR (e TR BT SA1el
g, Hifd [4ed BT PHad 2.4 RAS Y-9F B9IR U g 3R [Ieq &I Pl
ST BT 89 17.74 TR¥C WRA &I Y W T8 I I8 &l Rd B
STTAEIT 138 BRI Dl UR HR bl &1 HH &ADB I D FIa9[S S| e
3METET D1 B TRV & b IS Ui FHIET g8 ol | BH T$d Sl
T & qAT G, A1 gd gafaroiy iRl faepies gidl <1 3! &

o T 2 o <o = wefer Y Y, g R e @1 s v
SE fF1Tet R8T € 3R GRYAT & 4§ P! '8 9 I8! SAed] & G I8
[T $¢ & 48 H SR & FH1H A1fed 8l 381 2

ST g1 3fETal b Iy Tpel, Biolsl, YT, Nold W2, Hel,
HSH, TIUIC, URITHID HIATAA, BRET AR AT ITA] BRI H Wl
AT STl 1 STHIM T I8 81 heredny Wias § Wi I ggi a7 A UaT
&1 BT 3R S+ 31 AN o fery e, fafear g AR &1 ez
31 TR A 81 81 YTYINT| UGNV, STe g WM Adhe & BT SHTRYT 370+
TRH TR BN DRI 3R YRTY, YA T TRIGT & RO FGarg 4l 57 IS
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SITG | SRR Hehe I HIAS | BTN dehlg Blbx o Hebe A 7 2R, 34
it I Q2 H SR {301 2 9 BT ol S|

SRUS)
1l IS SITST (BRI : HEIGY, H A1 Ha §IRT $3Y T {49y &
A1 ¥ Pl Heg BT g
S1. deHimid Jrorudl (STR S9N : 78Iy, H I A1 98 §IRT So1Y
Y fAY & |1 @ Bl Heg DRl gl
7 oTeITed (STR U< : HBIgd, H Wl AT WSRI §IRT I3V T vy &
A1 ¥ P Heg BT gl
it TR IR (SR YY) : "eled, H Al A1 SR §RT S0V 1Y fawy

& A1 W bl Heg DA Gl

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)
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Need for Stringent Legislation to Control Increasing Population in Country
#l IFTEs TSt (8RN ¢ HEGY, MUY S 99 9 Wdfgd 9gd @l
el fATY UR 1 R BT AT {1, S8 {70 g=gare|

HBIGY, THRT % SI81 ol ¥ [JhTd B 3R 98 81 8, IHD A1 -7
S H SHET W1 ISl I 9¢ VB 21 I WIRA H U ATl IR fTpet
S91q g1 X281 81 AR, fafed © e fagg § 8% A1l 8 dHRIe SEvT Bl
gfg BIh B, 39H 9 T BRI SIS &l Hhadt WRd H gfg Bl 81 R H
gfcr fre 52 = YT 81 &1 &%l Bl et W WIRd &1 aed | 791 W14 2,

I U H STTHT Bl I1a] Bl

(4H/DN TR STRY)

DN-YSR/6.30/4H

#l IS SATST (HATT) @ HIaR, $9 A gig & DR WY AR T
AraTerd! &1 H 3R 4l War ¢ Y &, Hiifd I &3] § IR-BTI gdu3 &
BRI I STTHET D1 AT dgdl 8l I8 FHHT Bl T FATS bl e
T8l 8, dfcth QN <2 Bl (a1 81 AaR, fdeq H§ hae 919 &1 A« g9
SATET 8, <l o9 &%hel H WA W 98d 991 &l 3R ST U 9 o3
DI ST @l X&1, O 2030 H 1.5 3R, AT 150 BRI d 2050 H TS 166
BHRIS Bl S 5HD AFCRRE A gig I Sl ATARSD il & A
AT 311 Febell &, IHD! Heul I Bl ©F DT Sl &l A< 3D HIETH
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Y T ARBR ¥ 3MUE 2 b HoR Al FRF0 S drn Sy, difd
G IS &Y 9 ST8] Saed] IR R0 81 9, 96 A1 AHIoTh
Aol d Fgld ¥ o H 94l Bl WRey g Rier ot glaemd e ddb dor
3MMferen faer 1 oTlel fired |

(FHT=T)
o. SR (S1) Stil. a1 (Ren) (BRamon) : Agiey, | A 958 §R1
I3 Y A9 A W Dl g BT Gl

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI BRIJLAL (Uttar Pradesh): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)
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Demand for Facilitating Synchronisation of Data on State Rural-Households
Portal with Awas-Plus List

SHRI NIRANJAN BISHI (Odisha): Sir, the State has collected details
pertaining to 6.55 lakh households which have been identified via the State
Rural-Household portal. Data pertaining to these eligible households has
been collected and maintained by the State since these families were not
able to enlist when the Ministry had opened the window in 2019. A
significant portion of these households are from tribal areas and the
Kalahandi-Balangir-Koraput region of the State who are in dire need of
accommodation. | request the hon. Minister to facilitate synchronization of
the details of all 6.65 lakh households which is currently held by the State
with the Awaas-plus list and in addition, to open the window for a minimum
duration of another month to incorporate the names of eligible left out
families.

(Ends)
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with

the Special Mention made by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)

Demand for Establishing Central Narmada Research University in Jabalpur
to Study Ancient Cultural History of Tribals

Sl AT STl (AL UReD) : H81ed, Gl & ofH 3R I H Afadi
&1 faRIY A BT &1 AR ¥ AT B S BT qofl [T Sl 51 Ul &
qTeae TS Al AHGT B, S 3FRGBTD b MG H FThelehs ToIRTd H WHIT Bl
GTS! T 1,300 FHAHICR BT B TF B §Y BRISI AR b Sita, R
3R TRGIT Bl Al B

HEIGd, Bl Sl § [ ST81 U 3IR 31 Al § gad! a1+ 3 91g
el &, g81 "l THET & R0 AT | g &1 Wifed et 81 Ararall & o1
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god §U IfT 89 THaT FIel & 3= U8I3N Bl oW, A1 UIddl f& =18 qaiarol
D1 AfeTcT XGHT Bl, STl Bl SUSTL] Bl, U FRIAI3N b Fp i Hacd
DI HST 81 AT R ST I HUGT BT Ha I, Hi THGT 37U 3779l H b
3T, IgHT G THE U B

qIGd, $Hd Ugd [ I8 S-URT 89 BT ST, STH]d © [ 89 59
R a9y &I T S GOl DY W ©fl 39 o H INHR A e A
T § o a1 A]T ¥ [ A, UIhfid, ARGIS, el IRl
BT S AME & IR H T8 MY, SAFDRT BT Fhald AR ERE0 7 Uh
Saa el R Jaact, SiaerqR | RfUd fhy ST &1 3178 el g

(AT

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with
the Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)
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MESSAGE FROM LOK SABHA
The Constitution (Scheduled Tribes) Order (Fifth Amendment) Bill, 2022
SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of

the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed
to enclose the Constitution (Scheduled Tribes) Order (Fifth

Amendment) Bill, 2022, as passed by Lok Sabha at its sitting held
on the 218 December, 2022."

Sir, I lay a copy of the Bill on the Table.
(Ends)
(Followed by VKK/4J)

VKK-PRB/4J/6.35

SPECIAL MENTIONS -- Contd.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Tiruchi

Siva; not present. Then, Shri Jugalsinh Lokhandwala.
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Demand for Necessary Steps to Promote Sports
and Improve India's Performance in Sports World

i STRTE AGsardl (oR1) : H81ed, H A1 Fa- & AR WY
D AR H 1 [RAT B 3R B 84 [42g TR B1 3R AN ¢ Feb, 59 favy
DI TR Tel AT &

A g AL, 2 R Al S #1 WReR q Raarsdl &
AICATE, ST, GaeT, IG-X@ME NS 8 s Had I8N &l 594 TqE
He! AYRIT & Fold IR DI Ps [Iaeg FRAIRarsit § = far §
3R TAR Raanfeal 7 Sid &1 ieT Havma 2

IR B Tl SHTA H IR YTaR 91 & oIy STo-d & I TIeH o
B FATS H TURTIT Y| HATST DT WA &b Uil TSTRAT TG DI SR &
3R 39 U&T H§ WX PO GSId &l TSI, Wl bl Wpol [R1& YTSIhd & 1
HHTIL BT, YTSIh H Dhell gREdl db ARIND [RMef ffard Hrd gY
Gl H BTFI & YT Bl oA | MRS BT Ud e [GHrT g1 Jerqa
GrALT3il Dl GRT HRAMI GERT, S 3Mgc! & foIg YEgSTS 9910 Y 7, a9
gl Well & oy wWiey faefadist S ey, 5 dididt Afse o) 3fiare
fepam S| TR, HIUHRIR, THYTerS 3R AReBRI ATSTIRI & HEgH I Wi
DI LTS Dl IGTaT a1, FTEH WITH B9 & [l 7Y 7R Gol Feb|
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H AT Ui, gedi & 4 3R D! gl & oy WiTH gedars 91
DR MR

31 : AXBR A R 3MUT B S Well & WR Bl g1 & ot T3} had
SEINEIN

(@)
DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member. (Ends)
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sanjay

Singh; not present. Then, Shrimati Darshana Singh.

Demand for Taking Steps to Prevent Wastage
of Water and Promote its Conservation

St T I8 (STR US®D) : 9Ely, STdl A & Siia+ &l 98 3784 3wl
g, T 991 91 oA Siias & AWR BI QU1 Te] B §hdl 31 31 I8
HEd §U UK Y &1 78T 2 [ TR IeRdl meme #41 it 1 STt Siiad iR
HHATT BT FHIDB BRP <21 b A4 T 3R TRI H 41 8 R P TS S
TEAT &I HhT & HIf 15 IR, 2019 B STl Sita+ e AreT=r ol
IR fohgTl STt St e & d8d Il Y 9 BRI Bl '8 8- Sial’
®1 M f&ar 71 81 $9b d8d URifeT gl Al &l 55 dfley W
URISTel SUTE] HRIIT ST 51 3.6 AR BRI U | 39 AISHT Dl 2024 TH
URT DR D] A& Bl A G AT S &b Aebod I 3T &G b 13,800
BIc B $dTs W [RAT SHAG Ta & ANl a6 T 9 a1 BT YT g9
M g1 SO AfRRI Bl §R-GR I UHI o el ST gedl gl i,
SR 3fE & foly ASHIR & Y 1aHR JioTd g &l 3T 1Y JIRT 9
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gl 3¢ 1 o dicy ¢HNWR ¢icHe Wicd 3R EIee edd &
37Tt 9T=T @1 UTai bl YR P [T TS Thileh! DT TN febal ST &
&, oifehT IT1 bl SRATET Ueh T1 oA B

31 H WRPR W AR BT ATe<! g b U Bl qRATE] Bl b b
T JHTET HeH ISTY WY 3R a9 STl Fag= a1 U a1ex & Y: SUIN Bl
AT DR b oTg STaes ST STRROT S{HAT AT S|

(@)
SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | associate
myself with the Special Mention made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.
SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate
myself with the Special Mention made by the hon. Member.

(Ends)

Demand for Zero Fees for SC/ST and Poor Students for
Different Courses in Colleges and Universities of Uttar Pradesh

1l IS (STR US) : HEIG, S90 BT [IH IR R1eq] & §HT el 81 I
Uael § g9 2007 W ohR 2012 Ab b JEIH A BRIBIA H dchleld &I
31 7 39 TR TR Bl FHE AR U {Uwdl BRIG § TEH/TES] g
o, aae e, e onfe Hl 7 SR Wi IR TefAe &) agazen
T TG BTE & fog @ oft, T9 3 9 813 1 R &1 7807 o1 <2
|

(4K/GS TR STRY)
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BHS-GS/4K/6.40
81t IFTST (SHATIR) © §Tch] B i FILAT FHTS BTyl fAHNT 314l T HR
TET T, Tl TR YT H A WRDR A SR BIF DI e TH B g
21 SHB! gorg § IR UGSl H BRI BT Bl Bletoll 1 AR feafderetal 7
UleT 81 o Q1 3R BT [ U8l W1 oI 33T, Td IR Bl gl
goTg ¥ BRI UE™I/TAS] BTE1 &1 4iAS G 81 T 5l THF BIAI 6
TSfed R 81 AT 7, Sidfd BT %3 du! A 37U -310+ Al # e
PEHEREERT

W s TRBR A A4 & (S Gd 3 =T X8 SIRI B IR Jae7 faef 3iR
AT TG STfel, ST ST 3R AR & BT DI Braghy Bl

] Y : STRFH HRAT Dl ] PR

(@)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself

with the Special Mention made by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself
with the Special Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.

(Ends)

Need to Address Dilution Issues of Mandatory Act Related
to Jute Sector
MS. DOLA SEN (West Bengal): Sir, the jute industry is growing golden

fibre, engaging 3 lakh mill workers; 3.90 lakh workers and 40 lakh farmers
are dependent on it. Jute, being bio-degradable fibre, is eco-friendly,
environment-friendly, agro-based industry in agrarian country, traditional
industry, labour intensive and profitable industry. There is ample scope of
exports and it is vital part of Rs.10,000 crore industry and involving three
crore population in Bengal. The Government procures raw jute from farmers
at the Minimum Support Price of Rs.4,750 per quintal (22-23) but this
reaches the mill at a whopping Rs.7,200, which is Rs.700 more

than.....(Interruptions)...
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SHRI RAKESH SINHA: Sir, the party symbol is being shown and it is not
good.
MS. DOLA SEN: It is not party symbol. Here, it is written 'Stop plastic
bags.' ..(Interruptions )... Don't be crazy Rakeshji. It is not party symbol.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You carry on.
MS. DOLA SEN: It is in favour of jute. ...(Interruptions).. No issue is there.
..(Interruptions)..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Ms. Dola Sen,
please stop that because you cannot show that.  ..(Interruptions).. |
understand but please stop that. ...(Interruptions)..
MS. DOLA SEN: | cannot show jute file! ...(Interruptions)..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your speaking is
enough.
MS. DOLA SEN: It is so unfortunate, Sir. The Government procures raw
jute from farmers at the Minimum Support Price of Rs.4,750 per quintal (22-
23) but this reaches the mill at a whopping Rs.7,200, which is Rs.700 more
than Rs.6,500 per quintal cap on the sale of the final products.
Unfortunately, despite India being the largest jute producer, Bangladesh

covers three-fourth of the global export market. From 1987, Mandatory
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Packaging Material Act for jute is there. FCI buys jute bags from JCI 100 per
cent for food grains and sugar. Now, FCI proposes moving from jute to
high density polyethylene, polypropylene plastic bags through GeM portal in
open market. This move would not only ruin the jute farmers, jute industry,
jute workers, Bengal's employment and economy but there would also be
devastating hazardous effects for health of Indian citizens and environment
of India as well. | urge upon the Central Government not to dilute Mandatory
Packaging Material Act, not to permit this anti-people move, to control price
fluctuations in jute market and to encourage jute industry and take
responsible role for the growth of jute industry so that the farmers and the
workers and we, the people of India, may survive. Thank you.

(Ends)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself

with the Special Mention made by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself
with the Special Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself
with the Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRIMATI MAUSAM NOOR (West Bengal): Sir, | too associate myself with
the Special Mention made by the hon. Member.
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself
with the Special Mention made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

(Ends)
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Demand for Taking Action on lllegal Occupation and Encroachment on
Lands of PSUs Namely HMT and IDPL in Hyderabad

DR. K. LAXMAN (Uttar Pradesh): Sir, in Telangana and especially around
the city of Hyderabad, large extends of Union Government's lands are being
subjected to encroachment which underscores the imperative of taking
concrete measures to save the land owned by different public sector
undertakings and Union Government agencies.

(Contd. by RL/4L)

RL-LP/4L/6.45

DR. K. LAXMAN (Contd.): Sir, for instance, HMT was established in a
sprawling campus of 880 acres in Qutubullapur, Hyderabad in which 5000
employees in 3 divisions were working. However, now, only one division is
functioning with about 300 workers, and others have become sick.

Out of 880 acres, 20 acres of land have been reportedly occupied by
local land grabbers. The State Government has also taken back 120 acres
claiming that it was excess land in possession of HMT, 60 years after the

company was established.
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Similarly, there has been prolonged ongoing legal battle on the land
given to IDPL by the then AP Government in Hyderabad. An extant of 891
acres and 38 guntas had been given to IDPL for establishing its unit. Now,
the unit became sick and its is learned that a few individuals claiming to be
GPA holders have encroached on an extant of 200 acres of land.

Now, the price of land in the city of Hyderabad has witnessed rapid
escalation. Obviously, the land grabbers have been targeting huge extent of
lands that are the under the control of public sector undertakings.

| urge the respective Ministries to take stringent action to save the
precious lands which are meant for the larger public welfare and nation
building.

(Ends)
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with
the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.

(Ends)
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Demand for Infrastructure and Manpower for Better CGHS Operations in
Visakhapatnam

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, Visakhapatnam has a
very large number of serving and retired Central Government employees
eligible for availing Central Government Health Scheme (CGHS) services.
The number of CGHS cardholders in Visakhapatnam is 11,089 and the
number of beneficiaries in Visakhapatnam is 26,756. Further, more than 120
Central Government Organizations are located in Visakhapatnam.

As per CGHS scheme guidelines, Visakhapatnam is eligible to have
three Allopathic CGHS Wellness Centres as the norm is to have one
Wellness Centre per 2,000 cardholders. However, only two Wellness
Centres are currently operational in Visakhapatnam and both operate from
rented premises. The quality of infrastructure and manpower in both these
centres is extremely poor and needs immediate improvement.

One Ayurvedic and one Allopathic unit have also been sanctioned for
Visakhapatnam in 2018 but they are not functioning. Recently, five doctors
have been allocated to AP/Telangana region but due to the absence of a

pharmacist, these units are yet to start operations.
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For five years, there has been a proposal to acquire land from the
State Government for the construction of a new CGHS building for housing
the CGHS Wellness Centre. The District Collector had offered 30 cents of
land in Chingadhili Village, Visakhapatnam Rural Mandal at a cost of Rs. 2.9
crore, and a decision to acquire the proposed land is pending with the
CGHS Directorate, New Delhi.

| request the Ministry of Health & Family Welfare to immediately
acquire the land offered by the Visakhapatnam District Administration and
immediately undertake construction of a CGHS building in Visakhapatnam.

(Ends)

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with
the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.

(Ends)
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Demand for Paying Pending Salary/Wages to Employees of Heavy
Engineering Corporation, Jharkhand

SIAt AZAT AN (SRES) : YU ST, I U1 WLl HIH Y bl
3TAR < o foIQ 3MMID] Igd-9gd g=IdIa|

IR TSIl & &3 H AGR S Bl ARGAT W wdl SOl R
HRURYH, SIREE & (R A Fodrs=a g1 981 & wHarRal, s,

3PheRI Bl INE Al | e 781 i W 2l

(AKG/4M TR STRY)

AKG-DC/4M/6.50

et AESM AT (HHATI) : AMEE Ahe I S5 I8 T ] & HHATRYT P
gl 1 S8 7 39 & ¥ [Jare § Agaqul yfvet A4S, e o=
Sy, SUIIR AR ATDRT g7 B e-fdqe H fqeard gy, o 3771 39
Tl B B dP Tl § T &l Sl & GhMGER YR -9H J8Td B
o1, FRTeT 8, I81 TRalles] &l W&l eFIIAR < T2 81 YISl & uTd 98d
AR BT 2, ol AT | B ThT AT &1 YISl DI el |
HHAR] WU &1 PO a9 Jd 59 eI Yol [SUTCHT 3 7ol R+ Bl q1d
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gs ANl 91 AR ol gl S 9 SIMaRT AT & Saredied 8%
&R 1958 H WA 39 ATAYU] S8 & JTOGR HI DIs W@ § I T81;
I8l & HHAIRGT, THRI 3R AFDT B IHRT Ia7 S a7 ST T2
A Bl Bl TISH WIUAST 3R STINGCR & (ST SITY, i divasyd
BRI 3¢S ARTHRY B -FHHR & 377 21 g7IaTg |

(@)
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | associate myself with
the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself
with the Special Mention made by the hon. Member.
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself
with the Special Mention made by the hon. Member.
SHRIMATI JEBI MATHER HISHAM (Kerala) : Sir, | too associate myself with
the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special

Mention made by the hon. Member.
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DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the
Special Mention made by the hon. Member.
MS. DOLA SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

(Ends)
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House
stands adjourned to meet at 1100 hours on Thursday, the 22" December,

2022.

The House then adjourned at fifty -one minutes past
six of the clock till eleven of the clock on
Thursday, the 22" December, 2022.



